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BEFORE THE CENTRAL ADflINISTRATIVE TRIBUNAL 

BANGALORE BENCH : BANCALORE 

A 	 DATED THIS THE 20TH DAY OF JULY, 1993 

Pt.snt z Hon'ble fir. Justice P.K. Shyameundar ... Vice-Chairmen 

Hon'bl.e fir. V. Remakrishnan 	... Member (A) 

APPLICATIONS NO.329/92 AND 330/92 

1, Shri B.N. Kadapetti, 
S/o Ningayya Kedapatit, 
Aged about 52 years. 

Shri P.R. Malkari, 
S/o Ramachandra flalkeri, 
Aged about 52 years. 

Shri f.M. Shirur, 
S/o Plahadevappa Shirur, 
Aged about 1 46 years. 

Shri V.L,Chaven, 
S/o Laxean Chavan, 
Aged about 39 years. 

Shri S.L. Dubbarimardi, 
S/o Lingraj Y.Dubbrardi, 
Aged about 33 years. 

Shri S.N. fiuctsandi, 
S/o Narsyan Munchindig  
Aged about 30 years. 

Shri Narayen Terihalkar, 
5/0 Rama Tarihalkar, 
Aged about 30 years. 

Shri A.3. Jolly, 
S/o 3oseph, 
Aged about 28 years. 

 Shri Anilkumar P.K., 
S/c P.V.Kzishnan, 

a Aged about 27 years. 

/o Garrison Engineer, 
CwnpBelgeun-590 009. 

I • Shri 8 • Bhaakar Rae, 
r S/o 8. Achute Rao, 

Aged about 55 years. 

I ,-t 
s,o.:uiing;agewda Patil, 
Aged about 53 years. 

BAN . .. 
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Shri N.B. Patil, 
S/a Basgouda Patil, 
Aged about 53 yeara. 

Shri B.C. Uarna, 
Sfo Be Anantha Kriahnt, 
Aged about 51 years. 

Shri G.V. kekare, 
SL/o Venkatesh kekars, 
Aged about 50 yee. 

Shri S.P1. Plulgund, 
5/0 M.G. Mulgund 
Aged about 50 yearS. 

Shri S.C. Phadke, 
Gurunsth Phadke, 

Aged about 44 years. 

Be Shri PhD. Taiwar, 
S/o Dundappa Teiwar, 
Aged about43 yearè. 

C/c Garrison Engineer, 
Camp Belgaum-590 009. 

(Shri N.G. Phadke ... Advocate) 

V. 

Union of India 
represented by its 
Secretary, 
Pliniatry of Defence. 

The (ngjneerin-Chief, 
Kashmira House, 

t
Army Headquarters, 

Q *ost Office1, 
New Delhi. 

3.The Chief Engineer, 
Dakehin Kaman Miikhyalaya, 

~
Abhiyafltha Shakha, 
Hsadquartars q Southern 
Engineers Command Branch, 
Pune-411001. 

4.The Chief Engineer1, 
Cochin Zone, 
Cochin-4. 

5 The commander dorka Engineers, 
Panaji, Cue. 

6. The Garrison Engineer, 
Camp Belgaum-590 0G9. 

(Shri M. Vasudeva Rao ... Advocate) 

Applicaits in A No. 
330/92 

Rapondents in A No 
329/92 and 330/92 
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1. We have heard Shti N.G. Phadka for the applicants 

and Shri Pt. Vasudeva Rao for the administration. In this 

Case a number of people have joined together and have 

akad for parity in pay alleging that similarly placed 

persons in other departments are getting more pay but 

that benefit is denied to them. It would appear that 

complaining of such disparity the applicants have made 

representations to the Government and that Government is 

yet to consider the same. In the circumstances it seams 

to us that the Government should consider and dispose off 

the representations made by the applicants herein seeking 
/ 

parity in pay scales and pass appropriate orders thereon. 

The Government will dispose off the representations as 

iarly as possible but in any case within three months 

from the date of receipt of a copy of this order. With 

these observations both the applications stand disposed 

off. The Government will take into consideration not 

merely the representations made by the parties btit also 

the pleadings in these original applications while taking 

a decision in the matter. 

- 

PtEPIBCR (A) 	 VICE..CHAIRMAN 

I5f 	 ¶ 
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Second .Floor, 	
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Commercial Complex, 
Indiranagar, 
Bangalore-560 038. 

Dated:— 29JUL.V94 
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Subject:— Fo±wardirig f copies c.+ t h e Grers p?ssect b,rthe.... 
Central. adrnic'istrat jv Tr.ib"na1,baflgal0re. 

.P1.ase find. nc1c3d hrcwith a copy nf thWDER/ 

-PDER/1NTERIM_OPDEB/., p.sed by this TribuflRL4fl. the above 

mentioned a1ication(s) on 	2-07-94 

. 	 . . . 	E UTY REGISTh! 
7 	JUD IC IAL I3PPNCHES. 



CENTRAL ADMINISTRATIVE TRIBUNAL 
8ANGALORE BENCH, BANGALORE 

1 	
CONTEMPT PETITION NO, 18/1994 IN 

I 	 O.P.ND.329/92 

THURSDAY THIS THE TWENTY FIRST DAY OF JULY,94 

MR. JUSTICE P.K.SHYAMSUNDMR 	VICE CHAIRMMN 

MR. T.U. RAMANAN 	 rIEM8ER(A) 

B.N. Kaciapatti 
I  S/a Ningayya Kdapatti, 

aged about 53 years 
C/c AGE(I), Sambra(AF), 
Belgaum 

P.R. Malkari, 
S/c Ramachandrallalkari, 
aged about 53 years, 
C/c A.G.E.(I), Sambra(RF), 
Belgaum 

Shri M.M. Shirur, 
5/c Mahadevappa Shirur, 
Aged about 47 years, 
C/c G.E. Belgaum 

M

4.ShriV.L. Chavan, 
S/c iaxmanChavan, 

d about 40 years, 
G.E. Belgaum 

5.Shri S.L. Dubbanmardi, 
S/c IJngaraj, V. Dubbanmardi, 
aged about 34 years, 
C/a A.G.E.(I), 
Sambra (Mv) 

:- Belgaum 

6 9,  Shri S.N. Muchandi, 
I S/a Narcyan Iluchandi, 

Aged about 31 years, 
C/c G.E. Belgaum 

S/oRama1' 
an 	

' arihalkar,  
aged about 31 years t  

1' 	(/ 	\ 	C/c G.E. Belgaum 

8. Shri A.J. Jolly, 
S/c Joseph, 
aged about 29 years, 
C7cG.E.€anaji(Goa) 
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9,ShriAnjl Kumar, P.K. 
S,o P.V. Krishnan, 
Aged about 28 years, 
C/o G.E. Belgaum - 590 009 Applicants 

( By' Advocate Shri N.G. Phadke L 

V. 

Union of India, 
represented by its Secretary, 
Shri Nambiar, rjor, 
Plinistry of Defence, 
New Delhi 

It. General Jagadish Narayanan,PVS 
Engineer—in—Chief, 
Kashmira House, 	 - 
Army Headquarters, 
DHQ Post Office, 
New Delhi 

q . & MVSPl 

Res pondents 

( By learned Standing Counsel ) 
Shrj. M.V. Rat, 

.0 RD E R 

1R. JUSTICE P.F. SHYAMSUNDAR1  VICE CHAiRN 

Heard both sides. 

We find that the alleoed compliance of 

our direction is not fully satisfactory as ue 

ouid have expected in the liht of"tihe directions 

1given while disposing of IJ.M.No.329/92on 28.7.93 

asking the authorities to dispose of the applicant's 

representation with reference not mrèly in the 

cont: ext of the representation but also with 

reference to the pleadings in the cae. But, we 

notice there is a scant advertence either to the 

pleadings or to the representation made by the 

applicant though there is an order disposing of the 



I 
xepresentatjon suggesting that the matter 

shou1d be considered by the Pay Commission 

as and when it is constituted. But, since 

there is some kind of ostensible and artificial 

cbmpliance of our directions, we feel that 

it is inanpropriate to proceed further in the 

cse for taking action in having committed 

contempt of the Tribunal's directions, But 

in'stead, we dispose of this application with 

liberty to the applicant to challence this very 

orer in an appropriate original application if 

heccnsjders it necessary. No costs. 

A 	f) 

( T.V. RAP1ANN ) 
EBER(A) 	

( P.K.5HYASUAR ) 

TRUE opy 
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